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PROF. MADHU DANDAVATE: This is 
exactly what I am telling, Madam. I am not 
accustomed to violate a single parliamentary 
procedure. This is due to force of the 
situation. Within 15 minutes I was required to 
come here. I can assure you that it will never 
happen in the future. (Interruptions) 

Will you please take your seat? I have 
responded to your suggestion. Kindly take 
your seat. (Interruptions) Shall I request you 
on bended knees? (Interruptions) I am 
thankful to you for thanking me so angrily. 
Madam, in my Budget speech on 19th March, 
I had announced the Scheme for providing 
debt relief to farmers, artisans and weavers 
who had taken loans upto Rs. 10, 000 from 
various banks. 

I had announced that the Central 
Government will bear the full responsibility 
of debt-relief..  

 

I will repeat that again. 

I had announced the Scheme for providing 
debt, relief to farmers, artisans and weavers 
who had loans up to Rs. 10, 000 from various 
banks. 

I had announced that the Central 
Government will bear the full responsibility of 
debt-relief in respect of loans taken from 
public sector banks and Regional Rural Banks 
in the Central sector. 

In respect of cooperative banks and Jand 
development banks in the States' 

sector, I am happy to announce that in order 
to assist the State Governments in regard to 
debt relief scheme on the Central pattern, the 
Central Government will bear 50 per cent of 
the burden of relief on loans taken from these 
banks in the State sector. 

Thank you, Madam. 

THE DEPUTY CHAIRMAN: This 
statement could have been made earlier 
without such unncessary excitement. 

REGARDING INCIDENTS OF FIRE IN 
SHASTRI BHAWAN —Contd. 
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SHRI KAMAL MORARKA: Ma-mad, I 
do not want t0 take much time. Most of the 
questions that occurred to me have already 
been asked by various Members. Some of the 
questions, I feel, are such which can be 
answered only in the Police investigation. We 
had rung up and what was the motive of "the 
fire, if it was a deliberate fire, etc. can come 
out only in the Police investigation. 

I am surprised at only two things in the 
statement. One is this clearing of corridors of 
wooden partitions and cupboards. I don't 
understand it. After all, wood is there all 
around. I hope there. is no proposal to stop 
using wood. I can see that our Chamber itself 
is fully wood-panelled. As Mr. Narayanasamy 
or some. Other Member said, there is fire 
hazard in this Chamber also. I do not under-
stand the logic of this decision. If it is only to 
make way for people to move, it does not 
matter. But it is not a fire hazard. I don't think 
a wooden cupboard by itself is a fire hazard. 
It is in a way. But you cannot stop using 
wood. What I think is required is to see that 
electrical short-circuit does not take place and 
the wiring is done properly. It is a suggestion 
to the Minister. There is need for a total 
rechecking and revamping of the electrical 
system in all these buildings. These buildings 
are quite old now. Some of. these buildings 
are 30 years old. 

The second, thing which I cannot 
understand is that there is a description of the 
fire. If the Police investigation is still on, the 
Minister should only tell us when the Police 
report will come. Only then we would know 
what had happened. I am supporting the 
suggestions that the hon. Members have 
made. All these 

suggestions should be handed over to the 
Police to enquire as to what the motive is. 
There is no use trying to speculate what the 
motive could be. Members have said two 
things which I would have liked to avoid in 
this discussion. One is whether some BJP 
workers was there or not. Yes, I think you 
should find out whether he is BJP worker or 
Congress (I) worker. The second thing is 
whether the files related to land records or 
some special records. Yes, you should find 
out whether those files related to land records 
of some of the deals which are under enquiry. 
Yes, we should know it. All these investiga-
tions should come out. 

I feel that the Minister should be clear about 
two things. Clearing the corridors of wooden 
furniture does not make sense. Wooden 
furniture would be there anywhere. Our Par-
liament library corridors are full of cupboards. 
The logic of this decision should be reviewed 
because wood will be in use. We should take 
steps to prevent fires and to have fire fighting 
equipment. I don't think fire fighting 
equipment is adequate in any of these 
buildings. There should be an immediate 
revamping of electrical wiring and we should 
have fire fighting equipment rather than clear-
ing the furniture from the corridors. Then, one 
day we will have to clear all the wooden 
furniture to avoid fire which we cannot afford. 
Thank you, Mladam. 
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SHRI HARVENDRA SINGH HANSPAL 
(Punjab); Madam, I just want to know one 
thing. In the statement, it is said, "a high level 
committee has already been appointed to 
enquire into the cause of the Are at Vigyan 
Bhavan, and also to look into promptness and 
effectiveness of Delhi Fire Service in tackling 
the situation. " 
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SHRI VISHVJIT P. SINGH: Madam, we 
do not want a lecture. We want answers for 
our clarifications. 

SHRI SUBODH KANT SAHAY; I am 
giving the answer. (Interruptions) 

SHRI S. S. AHLUWALIA: Don't make a 
political speech. (Interruptions) 

SHRI SUBODH KANT SAHAY: Don't try 
to pull me. (Interruptions) I am giving the 
answer. (Interruptions) 

SHRI VISHVJIT P. SINGH: He should 
know the conventions of the House. 
(Interruptions) 

SHRI SUBODH KANT SAHAY: I have 
every right... (Interruptions) 

SHRI VISHVJIT P. SINGH: This is not a 
Gandhi maidan. (. Interruptions) 
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SHRI S. S. AHLUWALIA: Madam, we 
need your protection. (Interruptions) 

THE DEPUTY CHAIRMAN: I will allow 
one person. Shri Vishvjit Singh. 

SHRI     VISHVJIT P. SINGH: 
Madam, after the statement was made and 
before we started seeking clarifications, you 
made it clear 'Please put only questions: don't 
make a bhoo-mika. ' 

 
SHRI VISHVJIT P SINGH; Let me 

complete.... 

SHRI SUBODH   KANT     SAHAY: 
Don't teach too much _______ I will    not 
tolerate it. 

SHRI KAMAL MORARKA; I agree with 
my friend.. (. Interruptions) 

SHRI VISHVJIT P. SINGH: Madam, I am 
on a point of order (Interruptions) 
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SHRI VISHVJIT P. SINGH; I agree with 
you. You have said what I wanted to say. 
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SHRI      VISHVJIT      P. SINGH: Madam, 

I seek your indulgence, 

SHRI JAGESH DESAI; Who made this 
call? Was it an employee or was it an outsider 
who informed the Fire Brigade? 

 

' SHRI VISHVJIT. P. SINGH: M'adam, only 
two very small points I would like to ask. One 
very, very small point is about the amount of 
area which has been burnt in the jhuggi jhonpri 
colonies and, No. 2 linked with that, the files of 
the lands stored in the Bhavans. And I do know 
it for a fact that on the top floor of Nirman 
Bhavan where the record room is, there are files 
of the lands. How much of the land files are 
destroyed? That is no. I No. 2. How much of 
the land is cleared through these files in the 
jhuggis? 

SPECIAL, MENTIONS—CONTD. 

THE DEPUTY CHAIRMAN; Now special 
mentions. Shri Syed Sibtey Razi. Prof. 
Sourendra Bhattacharjee-Smt. Margaret Alva. 
Shri M. C. Bhandare. Shri Gurudas Das 
Gupta. Shri Ish Dutt Yadav. Dr. Nagen 
Saikia. Shri Shabbir Ahmad Salaria. 

Need to include Gujars 
BakarvalsandGaddisofJammuandKashmir     

andArgoons of Ladakh etc. in thelist of     
Scheduled Tribes 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir); In   the   State of 
Jammu and Kashmir.... (Interruptions) 

THE DEPUTY CHAIRMAN; Don't be so 
discourteous as not to listen to the special 
mention. 

SHRI SHABBIR AHMAD SALA 
RIA; The erstwhile Government of 
Jammu and Kashmir had made a 
thorough survey and thereafter recom. 
mended for recognising certain sec 
tions of the society as Scheduled Tri 
bes under the Constitution of India. 
Among the sections which had been 
recommended (by the Government of 
Jammu and Kashmir are Gujars, Baka 
rvals and Gaddis of Jammu and Kash 
mir and Argoons of Ladakh along with 
others. It so happened that when the 
recommendation reached the Govern 
ment of India, a policy of pick and 
choose was resorted to, and without 
assigning any reasons, Gujars, Baka 
rvals and Gaddis of Jammu and 
Kashmir and Argoons of Ladakh who 
happen t0 be generally Muslims, were 

 

SHRI VISHVJIT P. SINGH; Thank you 
very much. 


